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Production of Urea Based Fertilizers
*11. DR. BAPU KALDATE: Will the

Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be plea-
sed to state:

(a) whether there is a shortfall in
the production of urea ba:,ed fertili-
zers,

(b) if so, the reasons thereof; and

(c) the steps taken to meet the
shortage?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
Production of Urea fertilizer during
1977-78 is expected to be 32 lakh ton-
nes as againgt a target of 34 lakh ton-
nes.

(b) Th e shortfall in production of
Urea is due to a variety of factors like
mechanical breakdowns power cuts,

instability in power supply and la-

bour problems.

(c) Adequate imports have been
planned to meet the gap between the
demand and the indigenous avail-
ability,
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Reservation of Assembly/Parliamentary
Constituencies for Scheduled Castes

*13. SHRI RAMANAND TIWARY:
Will the Minister of LAW, JUSTICE,
AND COMPANY AFFAIRS be pleased
tu state:

(a) the yardstick for reserving
Assembly/Parliamentary  constituen.
cies for Scheduled Castes; and the
time for which these are reserved;

(b) the number and details of
Parliamentary constituencies reserved
as such, State-wise, and the period
for which they are reserved; and

(c) the legal or administrative rea-
sons for keeping the constituencies
reserved for more than 10 or 15
years and the steps contemplated to
be taken to declare them as general
seats for future?

THE MINISTER OF LAW, . JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANT] BHUSHAN): (a) Re-
servation of Assembly /Parliamentary
constituences for Scheduled Castes
is made under the provisions of arti-
cles 330 and 322 of the Constitution,
read with the relevant provisions of
the law made in thig behalf under ar-
ticles 82 and 170(3) if the Constitu-
tion, The period for which the consti-
tuencies are reserved is thirty years
from the commencement of the Con-
stitution under article 334 of the Con-
stitution,

(b) A statement showing the parti-
culars of parliamentary constituencies,
state-wise, that are reserved for Sche-
duled Castes under the Delimitation
of Parligmentary and Assembly Con-
stituencies Order, 1976 is enclosed. The
reservation of seats in respect of these
constituencies came into effect from
the date of dissolution of the last
House of the People, The seats would
normally continue to be reserved till
a fresh delimitation of constituencies
is made. However, under article 334
of the Constitution as it standg at pre-
sent, the reservation will cease on the
expiration of a period of 30 years from
the commencement of the Constitu-
tion.

(c) The Constitution provides for
the reservation of seats for the Sche-
duled Castes in the House of the Peo-
ple in order to guarantee a minimum
number of seats to the members of
such Castes in that House. There is no
proposal under consideration to de-
clare the seats reserved for Schedul-
ed Castes in the House of the People
as general seats.

Statement
Serial Nymber and Name of  Total No. of  Serial Number and Name of constituency
State/Union territory seats seats reserved
reserved
for SCs
1 2 4
STATES
1. Andhra Pradesh 42 9-Amalapuram, 19-Nellore, 20-Tirupathi,

28-Nagarkurnool, 32-Siddipet and g6-
Peddapalli.






